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COUNCIL OF STATE.
Thurdsay, 22nd March, 1928.

The Council met in the Council Chamber at Eleven of the Clock, the
Honourable the President in the Chair.

MEMBER SWORN. ’

The Honourable Mr. Thomas Everard Tichborne Upton (Government
of India: Nominated Official).

QUESTIONS AND ANSWERS.
TrE SHIKOHABAD-ETAH-KASGANJ RAILway.

144. Tug HoNourapLe Nawas Se MUHAMMAD MUZAMMIL-ULLAH
KHAN: ég) Will the Government be pleased to state if it is a fact that the
Shikohabad-Etah-Kasganj Railway scheme is being kept in abeyance ?

(b) If so, will the Government be pleased to state the reasons there-

for, and also when they propose to take itup ? .

TaE HoNouraBLE Sik GEOFFREY CORBETT : (a) Np.

(b) The report and estimates of the project are under preparation and will
be examined as soon as they are received.

PROVISION OF INTERMEDIATE CrLASS ACCOMMODATION 'ON THE PUNJAB
MAL or THE GREAT INDIAN PENINSULA RAILwAY.

145. Tae HoNouraBLe Munsei NARAYAN PRASAD ASHTHANA :
Have Government considered the advisability of providing intermediate clasa
sccommodation on the Punjab Mail of the Great Indian Peninsula Railway 1

ProVISION OF INTERMEDIATE CLASS ACCOMMODATION ON ALL TRAINS ON THE
GREAT INDIAN PENINSULA RAILWAY.

146. TeE HoNoURABLE Munsar NARAYAN PRASAD ASHTHANA :
(a) Are Government prepared to direct that intermediate class accom-
modation be provided in all trains on the Great Indian Peninsula Railway ?

(b) If the answer to (a) is in the negative, is it intended to run another
(additional) express train on the said Railway for intermediate and third
class passengers ¥ If so, when ?

TrE HoNOURABLE Sik GEOFFREY CORBETT : With your permission,
Sir, I propose to answer questions Nos. 145 and 146 together.

Government will bring the Honourable Member’s questions to the notice
of the Agent of the Great Indian Peninsula Railway, but must leave it to him
to decide whether any action is necessary. They understand that a proposal
to run another express train between Bombay and Delhi is already under con-
sideration. ’

(429 ) A
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APPLIOATION OF THE PROVISIONS oF THE INDIAN BArR CoUNCILS ACT TO THE
AvranaBap Hiea Courr.

147. Ter HoNoURABLE Munsmi NARAYAN PRASAD ASHTHANA :
When is it intended by the Government to apply the provisions of the Indian
Bar Councils Act to the Allahabad High Court %

THE HoNouraBLE MR. H. G. HAIG : The Act, in virtue of sub-section
(2) of section 1 already applies to the Allahabad High Court. It is proposed
to bring into force on the 1lst June 1928 the provisions of the Act not vet in
operation in respect of that Court, vide section 1 (3).

AMENDMENT OF THE RULES CONTAINED IN THE FIRST SOHEDULE TO THE CODE
oF Civi. PROCEDURE.

148. Tar HoNouraBLE MunsHI NARAYAN PRASAD ASHTHANA : (a)
Is the Government aware that there is a feeling of discontent iff the litig8ting
public on the extensive powers given to the High Courts to alter the rules
contained in Schedule I of the Civil Procedure Code %

(b) Have Government considered the advisability of amending the provi.
sions of the Civil Proocedure Code so0 as to restrict this power by providing that
all such rules when altered should receive the assent of the local Legislature ?

Tae HoNoUuraBLE MRr. H. G. HAIG : (a) The Government are not aware
of any such feeling of discontent.

(b) No.

STATEMENT LAID ON THE TABLE.
CoMMERCIAL TREATIES AFFECTING INDIA.

TEE HoNouraBLE Sik GEOFFREY CORBETT (Commerce Secretary) :
8ir, I lay on the table a list of further commercial treaties which affect India.

Country. Nature of ! Description. o Date.
agreement . l
I
Hungary . | Treaty . . | Commerce and Navi- July 23, 1926.
gation.
Spain . . . | Convention . . Ditto . April 5, 1927,

These treaties provide for the grant of most-favoured-nation treatment to
the products and manufactures of India on terms of reciprocity. This does
not, however, include special commercial privileges granted by Spain to
Portugal and the Spanish Zone of Morocco.

BILLS PASSED BY THE LEGIS'II‘..ATII:;;E ASSEMBLY LAID ON THE
ABLE.

SECRETARY or THE COUNCIL : Sir, in accordance with Rule 265 of the
Indisn Legislative Rules, I lay on the table copies of a Bill to provide for the
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modification of certain import duties relating to the protection of the steel
industry in British India and of a Bill further to amend the Indian Tariff Act,
1894, for certain purposes, which Bills were passed by the Legislative Assémbly
.ab its meeting held on the 21st of March 1928.

MESSAGE FROM THE LEGISLATIVE ASSEMBLY.

SECRETARY or THE COUNCIL : Sir, a message has been received from
the Legislative Assembly. The message runs as follows :

‘I am directed to inform you that the Bill further to amend the Indian Territorial
Force Act, 1920, for certain purposes and the Bill further to amend the Auxiliary Force
Act, 1920, for certain purposes, which were passed by the Council of State at their meeting
-of the 9th February, 1928, were passed by the Legislative Assembly at their meeting on the
218t of March 1928, with the amendments indicated in the attached statements. The
Legislative Anembly request the concurrence of the Council of Btate in the amendments.
The amendments made by the Legislative Assembly in the Bills are as follows :—

The Indian Territorial Force (Amendment) Bill :

1. Insub-clause (2) of clause 1, after the words *‘ on such date '’ the words and ﬁguxea
‘“ not later than the 1st day of January 1929 " were inserted.

2. After clause 1 the following new clause wa.s inserted and the subsequent clauses
wore re-numbered accordingly :—

¢ 2. (1) In the long title of the Indian Territorial ForceAct, 1920 (hereinafter referred
Amendment of long title toasthesaid Act), the words‘and to provide
nnd preamble to Act XLVIIT for the enrolment therein of persons other than

920. European British subjects ’ shall be omitted.

(2) In the preamble to the said Act, the words ‘ and for the enrolment therein of
persons other than European British subjects who may offer themselves
therefor ' shall be omitted.”

3. In clause 2 for the words, figures and brackets * Indian Territorial Force Act,
1920 (hereinafter referred to as the said Act) > the words *‘ said Act > were substituted.

4. For clause 9 of the Bill the following clause was substituted, namely :—
*“9. In sub-section (2) of section 9 of the said Act,—

(a) after the word *‘ enrolled * the words  who has attained the age of eighteen
years’ shall be inserted ; and

(b) the following proviso shall be added, namely :—
- ‘ Provided that nothing in this sub-gection shall apply to persons curolled in &
University Corps’.’

5. In clause 13 of the Bill after sub-section (1) of the proposed section 12 the following
sub-section was inserted, namely :(—

“(2) The Governor General in Council shall constitute a Central Advisory Committee
to advise him on matters connected with the Indian Territorial Force
generally " ; and sub-section (2) was re-numbered as (3).

The Auxiliary Force (Amendment) Bill :

In sub-clause (2) of clause 1, after the words * on such date *’ the words and figures
“not later than the 1st day of January, 1929 ** were inserted.

In clause 2 for the words, letter and brackets ‘¢ clause (b) shall be omitted » the fol.
lowing was substituted, namely :—

(a) clause () shall be omitted ;

(b) in clause (¢) the word *‘ or "’ shall be omitted, and the clause shall be re-lettered
as clause (b); and

(c) clause (d) shall be omitted.

STATEMENT OF BUSINESS.

TEE HoNourRABLE KHAN Bamapur SiR MUHAMMAD HABIBULLAH
{Leader of the House) : Sir, to-morrow and Saturday are holidays on account

A2
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[Sir Mubammad Habibullah.]
of the Id-ul-Fitr, and I understand that a considerable number of Honourable

Members may be absent from Delhi on those two days. In many cases it ma;
be difficult or impossible for them to return for a later meeting of the Council.
I suggest for your consideration, Sir, that any business taken up after the
holidays would be before a comparatively sparsely-attended meeting, composed
in the main of official and nominated Members of this Council ; and that, if
you could see your way to directing under Rule 27 and consenting under Rule
34 to setting down the remainder of Government business for to-day, not only
should we have the advantage of placing it before a more representative
attendance, but also such an arrangement might make for the greater con-
venience of Honourable Members.

The list of business for to-day already comprises the final stages of two
Bills—the Finance Bill and the Indian Merchant Shipping (Amendment) Bill.
Four more Bills have been laid before the Council to-day. = Of these, two—the
Indian Territorial Force (Amendment) Bill and the Auxiliary Force (Amend-
ment) Bill—were initiated in this Council, and it may be assumed that Honour-
able Members are fully conversant with their subject-matter. The remaining
two Bills are the Indian Tariff (Amendment) Bill and the Bill for protection of
the steel industry. 1 understand that every effort has been made to place
a]l these Bills in the hands of Honourable Members as soon as possible after
their being passed by the Legislative Assembly. _

I the Chittagong Port (Amendment) Bill is not amended by the Legis-
Iative Assembly, it need not he taken here. Otherwise a later date would
have to be fixed for this item. .

qf this programme could not be disposed of to-day, it would, of course,
be necéssary to meet again next week : but if, as 1 hope, it be finished, I think
I am correct in saying that it would be very much for the convenience of
Honourable Members. ‘.

TaE HoNourABLE THE PRESIDENT : I should prefer before I give any
direction under Rule 27 or Rule 34 to hear something definite from some
Honourable Members of the House as to what their wishes in the matter are.

THE HoNouraBLE Rasja NAWAB ALI KHAN (United Provinces:
Nominated Non-Official) : Sir, it will be very convenient if all these Bills are
taken up to-day because most of the Members want to leave Delhi to-morrow
for their homes for the Id-ul-Fitr. So, I suggest that if there ig no objection,
these Bills had better be taken up to-day.

Tue HoNouraBLE Mr. KUMAR SANKAR RAY CHAUDHURY (East
Bengal : Non-Muhammadan) : On a point of information, Sir, I want to
know whether it is open to us to move any other amendments to the Territorial
Force and Auxiliary Force Bills which were not moved before ?

Tre HoNourasLE THE PRESIDENT : 1 will give the Honourable Mem-
ber the rule which covers that point. The rule which applies in this case 18
Rule 35 (2) which runs as follows :

* Further amendments relevant to the subject-matter of the amendn:ents made by

‘the other Chamber may be moved, but no further arendment shall be moved to the Bill,

unless it is consequential upon, or en alternative to, an amendment made by the other

Chamber.”

I take it that the House generally approves the suggestion made by the

Honourable the Leader of the Housc that it should proceed with this business

to-day. (Honourable Members “Yes”.) The Bills, therefore, which have

been laid on the table to-day will come up later after the business of the day
which is already on the paper has been finished.



INDIAN FINANCE BILL.

THE HoNouraBLE MR. E. BURDON (Finance Secretary) : Sir, I move
‘that the Bill to fix the duty on salt manufactured in, or imported by land into,
-certain parts of British India, to fix maximum rates of postage under the Indian
Post Office Act, 1898, further to amend the Indian Paper Currency Act, 1923,
and to fix rates of income-tax, as passed by the Legislative Assembly, be taken
into consideration. The Bill has been passed by the Legislative Assembly in
the form in which it was introduced by Government, and as the Council is aware,
it contains no proposals for new taxation. It merely provides for the conti-
nuance of the rates of salt duty, postage, income-tax, and super-tax prescribed
by the Finance Act of 1927, that is to say, for the continuance of rates of taxa-
tion which were passed by this Council last year ; and it provides also for the
-oredit to revenue for a further period of one year, that is to say, till the 31st
March 1929, of interest on securities forming part of the Paper Currency
Reserve—an arrangement which this Council has also accepted on previous
occasions. On the other side of the Budget, the expenditure side, the Legis-
lative Assembly have voted the whole of the votable supply demanded by
Government with the exception of certain items aggregating some 23} lakhs—
a relatively small sum in the purely financial sense—and the four main
Demands refused have been restored by the Governor General in Council as
being essential to the discharge of his responsibilitics. The net result at this
stage is therefore that the Budget dispositions for next year remained as
presented to this Council by me on the 29th February last ; in other words, the
whole of the ways and means which the Finance Bill is designed to secure will
be required for the purpose of balancing the Budget after providing for the
final remission of the provincial contributions. The leading feature of the
Budget for 1928-29, the extinction of the unremitted balance of the provincial
contributions unaccompanied by any increase of taxation—taxation has in
fact been decreased to some extent in the recent past—has, I know, the approval
of the great majority of this Council. There are a number of amendments
on the paper which, if carried, would seriously disturb the simple and, T submit,
sgtisfactory situation which I have the privilege of placing before the Housc
for their acceptance ; but I will not at this point anticipate the issues which
the amendments raise, and will deal with them when they are brought forward.

Sir, I move.

Tre HoNourasrLk SETH GOVIND DAS (Central Provinces: General) :
Sir, at this early stage of the debate I intervene only to clear the position of
my Party. We Congress men arc not opposing the consideration of the Bill,
rot because we are going to vote for the Bill, but because we want to see how
far the Government is ready to honour the public wish and how far the Gov-
ernment is ready to accept our amendments. Let not the Honeurable
the Finance Member say, as he did in the other place, that because we did
not oppose the Bill at its first reading and because we moved certain amend-
ments and supported certain amendments, we cannot logically -oppose the
passing of the Bill at the third reading. There are, Sir, two distinct points
involved in the discussion of this Bill. The first is the broader political ques-
tion of Swaraj and the national grievances, and the other is reduction of taxa-
tion. As far as the first peint is concerned, we Congress men cannot vote for
this Bill so long as India is governed by the present constitution. And, Sir,
I, on bohalf of my Party, reserve my right to oppose the Bill at its third reading.
As far as the other point is concerned, the reduction of taxation, there are
-certain amendments on the agenda and those amendments we shall move and
‘wo ghall support. Of course, so far as the passing of those amendments is

( 433 )
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[Seth Govind Das.]

ooncerned, we have not a shadow of doubt in our minds that this Council is
going to reject them. Yet, Sir, this should not prevent us from doing our duty.

THE HoNouraBLE THE PRESIDENT: The question is:

*That the Bill to fix the duty on salt manufactured in, or imported by land into,
certain parts of British India, to fix maximum rates of pcstage under the Indian Post
Office Act, 1898, further to amend the Indian Paper Currency Act, 1928, and to fix rates of
income-tax, as passed by the Legislative Assembly, be taken into consideration.”

The motion was adopted.
THE HoNoURABLE THE PRESIDENT : The question is:

*That clause 2 do stand part of the Bill ”,

THE HoNouraBLE SETH GOVIND DAS: Sir, I move my amendment
to this clause. which reads thus:

“That in clause 2 for the words  one rupee and four annas *the words ¢ eight annas’
be substituted .

Sir, 1, do not want to make any speech on this amendment because it is
not once, not twice, but times without number that this amendment has been
moved here as well as in the other place. And whenever it has been moved
a full discussion of the subject has taken place. The only ground on which
the Government oppose this amendment is the financial ground. As far as
that ground is concerned, I have more than once pointed out that for this
extravagant GGovernment, it is not impossible to meet the wishes of the people
to this extent. 1 am sure that if they really want to redress the grievances
of the poor and to give them certain relief, they can very well do away with
their financial bogey.

Sir, I move my amendment.

THeE HoNourRaABLE MR. E. BURDON : Sir, the merits and the demerits
of the salt tax have been exhaustively discussed in this Council and elsewhere
on very many occasions, and I will follow the excelllent example of the Honour-
able Mover in not traversing once more the objections and the arguments which
have been urged to the salt tax itself and to any particular scale of salt tax.
My Honourable friend’s main position is that he wishes to have the salt tax
reduced for the benefit of the poor man. Now, Sir, the incidence of the existing
salt duty has been calculated at 3 annas per head of the population per annum,.
and if the duty were lowered to 8 annas and if the reduction reached the con-
sumer in full—a very large assumption, particularly in the first year of the
reduced duty—-the benefit to the individual consumer would be less than 2
annas a head. Now, Sir, I put it to the Council, will this minute pecuniary
gain confer upon the poorer classes of the population a benefit as great or as
truly beneficial as the judicious expenditure by the Provincial Governments of
the resources setfree by the remission of the provincial contributions ¢ 1 think
there can only be onc answer to that question. 1 am confident myself that the
Honourable Mover is not promoting the best interests of the poorer classes in
suggesting this reduction of the salt tax, when, as a matter of practical politics,.
it could ouly be effected as an alternative to the remission of the provincial
contributions. The reduction of the salt duty proposed by the Honourable
Mover would involve a loss of revenue of, roughly, 4 crores in a full year and of,
roughly, 24 crores in the first year of the reduced duty, allowance being made
for the operation of the system of credit sales. Now, Sir, I would take another-
point bearing npon this question of the loss of resources to the extent I have:
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just mentioned. I agree that it is & question of the utmost importance that
we should consult the interests of the poor classes, but it is a question on which
there is room for some considerable difference of opinion as to what are the true
interests of the poorer classes, and particularly the poor agricultural classes,
who at all times deserve our special consideration. As the Council is aware,
the Royal Commission on Agriculture is now completing its labours, and in
due course we shall receive their report from which we all hope there will pro-
ceed measures which will benefit that great body of the population of India,
the poor agriculturists. But we shall probably find that it will cost money to
put into force any recommendations of the Committee which may be accept-
ed. We have to think of liabilities of this kind, and not merely of present
liabilities, when we are contemplating the possibility of losing a considerable
amount of revenue. And if the revenue were to be reduced, as proposed by
the Honourable Mover, how would the Government be able to meet the new
liabilities the possibility of which I have suggested ! Again, what would
those who know the true interests of the poor zemindar think better for him,
that he should save 2 annas a year on the salt tax or that money should be avail-
able, money which in a very small proportion he finds himself, to finance
meagures of the Government the fruits of which return to him and to his class ¢

Sir, I oppose the amendment.
THE HoNoURABLE THE PRESIDENT : The original question was:
““That clause 2 do stand part of the Bill ’;

Since which an amendment has been moved :

‘‘ That in clause 2 for the words ‘ one rupee and four annas ’ the words * eight annas’
be substituted.”

The question is that that amendment be made.
The motion was negatived.

Clause 2 was added to the Bill.

Clauses 3, 4 and 5 were added to the Bill.

THE HoNouraBLE THE PRESIDENT : The question is :
“ That Schedule I do stand part of the Bill .

Tue HoNoURABLE SETH GOVIND DAS: Sir, 1 move this amendment
also without any speech. My amendment is:

* That in Schedule 1 to the Bill in the proposed First Schedule to the Indian Post
Office Act, 1898, for the entries under the head ‘ Postcards ’ the following be substituted :

* Single . . . . . . Quarter of an anna.
Reply . . . . . . Half an anna’.”

Tae HoNouvraBLe Mr. KUMAR SANKAR RAY CHAUDHURY (East
Bengal : Non-Muhammadan) : Sir, I beg to support the amendment moved
by my Honourable friend Seth Govind Das. As will appear from the detailed
Statements in support of Demands for Grants relating to Posts and Telegraphs
both for the revised estimate for the year 1927-28 and the budget estimate
for the year 1928-29, the Postal Department shows a net profit of Rs. 15,97,000
and Rs. 7,566,000, respectively, whereas the Telegraph Department shows a loss
of Rs. 19,809,000 in the year 1927-28 and Rs. 11,33,000 in the year 1928-29.
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'Thus the Postal Department has to make up to a great extent the loss incurred
every year in the Telegraph Department. I fail to understand why a certain
‘class of people who use the Post Office for their means of communication
should bear the burden of the cost of communication by Telegraph availed of
by another class of people especially when the class who resort to the Post
Offices are the poorer classes of the people, while those who avail themselves
of the Telegraph system are the richer ones. That the burden thus imposed
upon the poorer classes is improper and unduly severe is borne out by
the fact that while the net receipt from Post Offices last year was
Rs. 19,65,000 it is this year expected to be only Rs. 11,28,000, whereas the net
receipt from Telegraphs last year was Rs. 23,09,000 it is this year expected to
be Rs. 35,69,000. This shows that the richer classes of people are enjoying
. the benefits derived out of the poorer classes and can afford to avail themselves
of the telegraph service more and more at the cost of the poorer people. Sir,
it is not for me to suggest how the Government is to meet the deficit in the
Telegraph Department, but I submit that it is not at all fair that the poorer
classes, the dumb millions of India, for whom the Government protest their
love and sympathy in scason and out of season, should be made to suffer, to
make up for the deficit of other departments which are run on an extravagant
scale. That this is so has been to some extent admitted by the Honourable
the Finance Member in his budget speech when he says that the loss in the
Postal and Telegraph Departments
‘ has been brought about mainly by the fact that an additional sum of Rs. & lukhs haa

to be provided to enable the book value of a large volume of surplus obrolcte and
over-valued stores to be written down to their current values:”’ R

The fact that ti crc nas been a large volume of surplus and obsolete stores is
acleca i Jivation o the reckless and extravagant fashion in which stores are
purchased, and the fact that they have been overvalued shows how attempts are
made by the department to cover up their latches. Although the Telegraph
department is a losing concern, it is managed more largely by Europeans and
Anglo-Indians and this adds to the cost of its administration so that the
working expenses under the head “ Direction” for this department is
Rs. 6,91,000, while that of the Postal Department is Rs. 5,80,000.

Before I close, Sir, I submit that no details about the Inter-Branch adjust-
ments have been furnished to us in the detailed Statements about the Posts
and Telegraphs, and we are therefore not in a position to judge whether further
sums chargeable to the Tclegraph Department properly are not made a charge
upon the Postal Department.

THE HoNourRABLE Mr. A. C. McWATTERS (Industries and Labour
Secretary) :  Sir, I rise to oppose this amendment. The Honourable Member
was commendably brief and I will endeavour to follow his example. The
implications of the motion are however of such importance that it is necessary
for me to point them out very briefly. I should like to say in the first place
that the financial loss through giving effect to this amendment would be one
of 86 lakhs of rupees. That is a purely mathematical calculation if the lower
posteard rate were introduced ; but that is not quite the end of the story,
because with the postcard rate at a quarter of an anna and the letter rate at
one anna, you would have too large a gap between the two rates, and the
actual loss would be considerably more than 86 lakhs. You can safely put the
loss due to the acceptance of this motion as a crore of rupees ; and a further
point arises. We might assume that, if this lower postcard rate were intro-
duced, there would be an increase in the number of postcards used. T would

-point out to the Mover of this ‘motion that if that were so, it would merely
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increase the loss to the department, because with the postcard rate at quarter
of an anna we should be carrying postcards at a loss, and therefore the increase
in the volume of traffic, instead of adding to our revenues, would increase our
deficit. T oppose this motion therefore on purely financial grounds. I oppose
it also very strongly on behalf of the Post and Telegraph Department which
I represent in this House. The Post and Telegraph Department is not im-
tended to be either a burden on the tax-payer nor intended to subsidise the tax-
payer. It is intended to run neither at a profit nor at a loss, and the budget
figures of this year will show that the department as a whole is expected to be
running at the very small profit of Rs. 23,000 only. The Honourable Mr.
Kumar Sankar Ray Chaudhury mentioned the different branches of the de-
partment and brought the usual charge against the Postal Department, that it
was subsidising the Telegraph Department. The actual profit expected in the
Postal Department is a sum of 7 lakhs, and it is obvious that a sum of 7 lakhs,
even if that were available for reduction of postal rates, would not go far to
meet the loss of a crore. Again, the expected deficit on the telegraph side of
11 lakhs is very largely due to the inclusion in the telegraph accounts of the
working of radios, and if these were cxcluded, I think it would be found that
‘the telegraph branch also was not working either at very much loss or profit.
‘On the telephono side there is a small profit of 4 lakhs, but we have to take the
department as a whole, and it is important I think to remember that we have
been able in the course of the last three years, while making the department
just sclf-supporting, to improve the conditions of service and pay of the very
large number of subordinate staff in that department to the extent of about
forty lakhs of rupees. These improvements in pay have been going on steadily
for some time, and we have now practically reached the end of them, and we
have I think rightly considered that our first obligation with regard to any
surplus which the department earns is to set right any legitimate grievances
which the staff of the department may have. That, I maintain, was our first
duty, and this, I may say, was accepted unanimously by the Standing Finanoce
Committee when 1 placed the case before them a month or two ago. There
are several points raised by the Honourable Mr. Kumar Sankar Ray Chaudhury
and T do not propose to go into them in great detail. They were charges of
extravagance and 8o on, but 1 think I can assure him that if he will consider
the total number of the staff, consider the proportion of those who are highly
paid, if he will consider the various administrative changes and reforms intro-
duced in recent years, he will find out that the department as a whole is not
being extravagantly run.

But my main objection to this amendment is its very serious financial
implications. It proposes to take away a crore of the revenues of Government,
and the Honourable Member who moved it somewhat lightly suggested no
-constructive suggestion in its place as to how that money was to be found. I
think that this year in particular he could have chosen no more inappropriate
time o move this particular motion—a year in which we are hoping to get rid
finally of the provincial contributions. We have here a constructive programme
which has been worked out over a period of five years, a programme envisaged
by the Honourable Sir Basil Blackett as soon as he came to this country,
and carried out steadfastly over a period of five years, and he has now brought
it to a successful conclusion at the end of his memorable career of office.
I think, therefore, that this is the very worst year in which. the Honourable
Member could have chosen to bring forward this motion, which I oppose.

Tre HoNoumraBLE MR. G. A. NATESAN (Madras: Nominated Non-
Official) : Sir, I hope my Honourable friend who has moved this amendment
will not press it. If anybody will be benefited directly, it will be myself as
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s humble business man and I shall certainly add to my income by at least
Rs. 1,000 & year. Business men have now to spend more than double and
I would welcome the pice postcard as I and other business men could make
use of it very largely. But I honestly think it will not benefit the class of
people whom my Honourable friend has in mind. Tt will benefit the small
business men, like myself, big business men and other merchants who will be
largely sending their articles by V. P. P. and who constantly have to be sending
V. P. P. advices by means of the postoard ; they will benefit very largely. If
my Honourable friend is interested in the poor—and I am sure he is—then I
hope he will not press it.

There is one more point which I wish to point out and it is this. 1t was
only the other day that I heard in the other place that as many as a thousand
post offices are going to be added, and considering that it is really a disgrace
that there are many places in India where there is no post office, I think this
motion should not be pressed. If I go to my village, I have to wait for the post-
man a considerable time or send one of my servants to go to the post office to
get a postcard. The postmen now are delivering letters to 3 or 4 villages at
a time and if the villager is not intelligent enough to know his rights, he very
often gets his letter every alternate day. That is a state of things which we
all should try to remove. And all the available funds should be spent in that
direction. The amendment is opposed to practical politics, and 1 therefore
fear that I cannot supportit. I thought it best that I and others who are
equally interested in relieving the poor should state our position and that
1 should not give a silent vote. I am sure the amendment will not benefit the
class of people whom he has in view. It will benefit me and even at some self-
sacrifice, I am voting against it.

T HoNouraBLE THE PRESIDENT : The original question was :.
* That Schedule I do stand part of the Bill"’;

Since which an amendment has been moved :

* That in Schedule I to the Bill in the proposed First Schedule to the Indian Post
Office Act, 1898, for the entries under the head * Postcards ’ the following be substituted :—

¢ Bingle . . . . . . Quarter of an anna.

(K1)

Reply . . . . . . . Halfananna’.

The question is that that amendment be made.

As many as are of that opinion will say ‘“ Aye”. (Some Honourable
Members : *“ Aye ”.) Those who are of the contrary opinion will say ““ No "’
{(Some Honourable Members: ‘“No”.) 1 think the Noes have it. (The
Honourable Seth Govind Das: *‘ Ayes”.)

The Council divided :
AYES—9.

Desika Chari, The Honourable Mr. P. C. |

@Govind Das, The Honourable Seth. Kumar Sankar.

M':l';}:;’jee' The Honourable 8rijut Loke- ’ Sankeran Nair, The Honourable Sir.

Padshah Sahib Bahadur, The Honour- | Sinha, The Honourable Mr. Anugraha
able Saiycd Mohamed. Narayan.

Ram Baran Das, The Honourable Rai Suhrawardy, The Honourable Mr. M.
Bahadur Lala.

Ray Chaudhury, The Honourable Mr.
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NOES—28.

Akbar Khan, The Honourable Major | Manmohandas Ramji, The Honourable
Nawab Mahomed. I Sir
Akram Husain Bahadur, The Honourable | McWatters, The Honourable Mr. A. C.
|
1

Prince A. M. M.
Burdon, The Honourable Mr. E. Mehr 8hah, The Honourable Nawab:

Charanjit Singh, The Honourable Sardar. |  Sahibzada Saiyad Mohamad.
Chettiyar, The Honourable Sir | Misra, The Honourable Rai Bahadur-

Annamalai. ! Pandit Shyam Bihari.
Commander in-Chief, His Excellency the. | Muhammad Hussain, The Honourable .
Corbett, The Honourable Sir Geoffrey. ! Mian Ali Bakeh.
De, The Honourable Mr, K. C. ! Natesan, The Honourable Mr. G, A.
Froom, The Honourable Sir Arthur. ' Nawab Ali Khan, The Honourable Raja.
Godfrey, The Honourable Sir George. " Singh, The Honourable Raja Sir Harnam.
Gray, The Honourable Mr. W. A, | Stow, The Honourable Mr. A, M.
Habibullah, The Honourable Khan Symons, The Honourable Major-General
Bahadur Sir Muhammad. T. H.
Haig, The Honourable Mr. H. G. Upton, The Honourable Mr. T. E. T.
Khaparde, The Honourable Mr. G. S. Vernon, The Honourable Mr. H. A, B. -
Latifi, The Honourable Mr. A. Weston, The Honourable Mr. D.

The amendment was negatived.

THE HoNOURABLE RAI BARADUR LaLa RAM SARAN DAS: (Punjab ::
Non-Muhammadan) : Sir, I rise to move the amendment which stands in.
my name and which runs as follows :

‘‘ That in Schedule I to the Bill in the proposed First Schedule to the Indian Post Office
Act, 1898, for the entries under the head * Parcels * the following be*substituted :

‘ For a weight not exceeding twenty-five tolas . . Two annas.
For a weight exceeding twenty-five tolas and not exceed-
ing fifty tolas . . . . . . Four annas.

For every fifty tolas, or fraction thereof, exceeding fifty
tolas . . . . . . . .. Four annas °.

"

My proposal, Sir, is a very modest one and | consider that in years which
show a surplus some reduction in postal rates ought to be made. I have not
asked for a remission of taxation which will involve a heavy sum. In fact,.
I do not think it will materially affect the Budget as the difference could easily
be made up from the contingent account. Therefore, I move my amendment, .
Sir, for the favourable consideration of the House.

THE HoNoURABLE MR. A. C. MC(WATTERS :  Sir, 1 regret that I must
oppose this amendment. This amendment differs from the one which the
House recently rejected in two important respects. In the first place, it is a
novel amendment which has not been discussed year affer year, and in the
second place, it is an amendment which does not involve very large financial
implications. We have endeavoured during the space of two days that we have
bhad at our disposal to try and estimate what the effect of this amendment
would be assuming that the maximum rates are in force.  We have not been
able to arrive at a very close calculation, but it will probably involve a loss of
a few lakhs of rupees. What I expected however to learn from my Honourable
friend was his real object in proposing this amendment. What class of persons
he was expecting to benefit, and so on, because this amendment introduces
important variations in the parcel rates and it is important to he clear as to
what you are altering in a complicated Schedule like the parcel rates in order to
see where the alterations in taxation are going to fall. We ourselves have not
had time to consider the full implications of the Honourable Member’s pro--
posal in the short space of two days. As I said, it is entirely a new proposal.



440 COUNCIL OF STATE. [228D Mar. 1928.

TeE HONOURABLE RAI BAHADUR Lara RAM SARAN DAS: I want to
benefit the trade mostly.

THE HoNOURABLE MR. A. C. MOWATTERS : So, it is not for the benefit
of the poor but for the benefit of the business men who send heavy parcels.
Unless, therefore, we find out what the effect of this amendment would be,
I am not, on behalf of the Postal Department, prepared to agree at such short
notice to a change in complicated rates like the parcel rates which requires
much more careful examination than we have been able to give. Therefore,
I am afraid I must oppose this amendment.

THE HoNOURABLE Ral BanaDpur Lara RAM SARAN DAS: Leave it
open .

Tae HoNoURABLE THE PRESIDENT : The original question was :

* That Schedule I do stand'part of the Bill ”; ’
8ince which the following amendment has been moved :

‘“That in Schedule I to the Bill in the proposcd First Schedule to the Indian Post
O?:; Act, 1898, for the entries under the head - Parcels’ the following be substi-
tu

¢ For a weight not exceeding twenty-five tolas ‘e -« Twoannas,
For a weight cxceeding twenty five tolas and not exceed-
ing fifty tolas . . . Four annas.

For every ﬁity tolas, or frachon thereof exceedmg fifty
tolas . " Four annas

"The amendment was negat.wed

Tre HoNourasLE THE PRESIDENT : The question then is:
‘‘ That Schedule I do stand part of the Bill ™",

The motion was adopted.

Tee HoNouraBLE THE PRESIDENT : The question js:
‘“ That Schedule 1T do stand part of the Bill ™.

Tue HoNoUurABLE MR. KUMAR SANKAR RAY CHAUDHURY : Sin
I beg to move the amendment which stands in my name and which runs
-a8 follows :

*“ That in clause A of Part I of Schedule 11 to the Bill the words * Hindu undivided
{;mily, unregistered firm and other assoviaticn of individuals nct being a 1cgistered firm’
omitted.”

THE HoNoURABLE MEB. E. BURDON : I rise on a point of order, Sir. It
.appears to me that amendments Nos. 4 and 6 which are in the name of
Mr. Kumar Sankar Ray Chaudhury stand or fall together, and I would like
to suggest that it would be for the convenience of the House if they were dis-
.cussed together.

Tae HoNouraBLE THE PRESIDENT : .The amendments, as I under-
stand them, are certainly complementary to one another, and it would be better
if the Honourable Member dealt with them in one speech after moving them
.together.

Tae HonourasLe Mr. KUMAR SANKAR RAY CHAUDHURY
‘With your permission, Sir, I would also move my second amendment which
#uns thus :

* That in Part I of Schedule IT to the Bill clause B be omitted.”
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Taxes proper have been divided into two classes, viz., taxes of capitation
and apportioned taxes. The difficulty in collecting what are called capita-
tion taxes have led to two parallel developments of this form of taxation. In
the one case capitation tax has developed into the direct form of an income-tax,
in the other it has been replaced in whole or in part by indirect taxes on articles
of universal consumption as in the case of the salt tax. Income-tax therefore
is a personal tax levied directly upon the people in proportion to their annual
income, subject however to & minimum exemption. If this is so, I fail to
upnderstand how joint families, and particularly Hindu joint families, unregis-
tered firms and other associations of individuals can be made subject to this
form of taxation.

Are they like joint stock companies treated in law as corporate bodies
having a personality of their own ¢ If not, why should they be made subject
to this form of taxation ? The individual members who form part of these
organisations are as much individuals in the eye of the law as any other indivi-
duals. A member of an undivided Hindu Mitakshara family may not claim any
definite share in the income of the joint family property so long as it remains
joint, but his share is quite definite depending upon the number and relation-
ship of the members who compose the joint family and can be partitioned off at
any moment a particular member chooses to have it done. A mere signification
of that intention had been held in law to be quite sufficient for that purpose
up till lately. His share therefore of the annual income can be easily ascer-
tained. The fact that he can draw upon the family income in excess of his
proper share for the maintenance of his family can ot affect the question, as no
allowance is made under the income-tax rules for the expenses of family main-
tenance. I therefore submit that these classes of associations of individuals
cannot legitimately be taxed under the principles of the income-tax laws.
The position of companies as corporations stands on a different footing, but the
income upon which income-tax ought to be levied upon them ought to be that
income only which is left with them after paying dividend to the shareholders
in the shape of reserve funds and similar amounts. Share capital issued by joint
stock companies is in substance loans raised by these corporations for the float-
ation of the companies. Instead of a fixed rate of interest the company pays
a8 consideration for the loan a certain portion of the yearly profit to the share-
holders. If this be so and income-tax is not levied upon companies for the
interest they pay on their debenture loans, I fail to understand why they should
be made liable to pay income-tax in respect of the dividends they pay to the
ghareholders. These are however principles upon which joint stock companies
and members of undivided Hindu families ought to be assessed and are at
present not quite within the scope of tie present Bill, but if my amendments
are accopted that joint families as such are not liable to a levy of income-tax,
consequential amendments of the Income-tax Act may, if necessary, be casily
made later on. With these words I commend the amendments that stand in
my name for the acceptance of the House.

Tue HovouvrasrLe MrR. E. BURDON: Sir, I oppose these combined
amendments of my Honourable friend. My first objection to them is that
they would have the effect of altering in a radical manner essential features of
our whole scheme and system of income-tax taxation as contemplated by the
Income-tax Act. I submit, Sir, that even if it is permissible to move ag amend-

ments to the Finance Bill, amendments which have such an

12 NooN. effect, it is a most inconvenient and unsuitable method of pro-
ceeding. In such a relation it is practically impossible for the

Ocuncil to consider the matter properly or to study with due appreciation all
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the implications which such changes in the law would mean. 1 would venture
‘to suggest; Sir, that on this ground alone the Council should decline to enter-
‘tain the amendments and should hold that my Honourable friend’s proposal,
if it is to be pursued at all, should be pursued in another manner, which would
_give the Legislature proper opportunities for examination. It is obvious, Sir,
‘1 think, that if these amendments had been proposed in another and more
-appropriate connection, the first step which the Legislature would have insisted
on would have been that the matter should be referred to a Select Committee
of the House for detailed consideration. This being my view I do not propose
to go into the demerits of the amendments in very great detail. I could not
do so satisfactorily, nor would the House be able, on such exposition as I could
give on this occasion, to come to a satisfactory conclusion on such points of
-detail. I will however touch briefly on the following salient defects in the pro-
posals. In the first place, I must point out that the taxation of the profits of
-companies at its source at a flat rate is merely a convenient form of taxation
machinery. Ultimately the tax js recovered from the shareholders at the rate
applicable to the shareholders’ personal income. This result is secured. ...

Tee HoNouraBLE MR. KUMAR SANKAR RAY CHAUDHURY : Is
my Honourable friend replying to my later amendment ? 1 was dealing only
with amendment No. 6. ‘

THE HoNotURABLE Mk. E. BURDON : T am replying, Sir, to amendments
Nos. 4 and 6. Amendment No. 8 in my Honourable friend’s name deals with
super-tax. As 1 was saying, this result is secured by section 48 (I) of the In-
come-tax Act, which reads as follows : .

** 1f a shareholder in a connpany who has received any  dividend  therefrom satisfles
the income-tax ofticer that the rate of income-tax applicable to the profits or gaine of the
company at the time of the declaration of such dividend is greater than the rate applicable
to his total income of the year in which such dividend was declared, he shall, on production
of the certificate received by him under the provisions of section 20, be entitled to a refund
on the armount of such dividend (inchiding the amount of tax therecon) caleulated at the
difference between those rates.”

This being the case, to tax companies at graduated rates, which is one of the
consequences of my Honourable friend’s amendment, would, if Government
continued to allow refunds, as necessarily they would have to, confer no benefit
upon any one and in addition would be a source of grave inconvenience to the
administration and to the tax-payer. The assessee in the end would continue
to be taxed at the rate applicable to his personal income because he would con-"
tinue to receive a refund of the differéhice between that rate and the graduated
rate applied in the first instance to the profits of the companies. The incon-
venience to which 1 have referred will arise in this way. In determining the
refund payable to the shareholders it would be necessary in each case to ascer-
tain the varying rates at which the companies from which the individuals
receive dividends had been assessed. The work in connection with refunds is,
-even under the existing law, quite burdensome and a great increase in the
income-tax establishments would be necessary if refunds were to be worked
out under the proposed system of graduated taxation on companies. There is
no reason at all why this extra expenditure should be incurred when there is
no advantage to be secured by any one. To put the matter in a nutshell, my
Honourable friend’s proposal would merely have the effect of depriving the
-system of taxation at the source of whatever merits it may possess. I would
-add one further point. Let us take the case of the rich man, whose personal
-income is assessable at the maximum rate and whe owns shares in a company



INDIAN FINANOE BILL. 443

taxable under the graduated system at one of the lower rates. Obviously,
equity and our own existing principles would require that we should recover
from such an assessee the diffcrence between the lower rate at which the com-
pany’s profits had been taxed and the rate applicable to his personal income,
But we should probably require a further amendment of the law in order to
make this permissible, and the amendment once secured would again mean
additional complexity of administration. I need say no more on the subject
of companies. T now turn to the effect of my Honourable friend’s amendment
on the Hindu undivided family. The effect would be that Hindu undivided
families would not be taxed at all—neither their joint income, nor the income
of members received from the family—the reason in the latter case being that
under section 14 (I) of the Income-tax Act any sum which an assessee receives
as a member of an undivided Hindu family is absolutely exempt ; that is to
say, even if the family as such have not been taxed, it would still be exempt.
Here again, my friend’s amendment attacks an essential feature of our system
of income-tax taxation. I see no reason why such a proposal should be con-

gidered on the present occasion, and I cannot see that there could be any

justification at any time for exempting altogether from income-tax the income
of Hindu undivided families. Thirdly, Sir, under the Mover’s proposal no firm
would be assessed as such. Now, Sir, a firm is a convenient body to assees
both from the point of view of Government and the assessees, as the partners
carry on trade together and keep books in which the partnership transactions
are entered and earn together profits or losses. If we cannot assess or deal
with the firms, our chances of recovering tax in many cases will be very small
dindeed. We should find ourselves involved in endless disputes as to whether
a particular man is or was a member of a firm or not and wiether he derived
income from it or not. Moreover, if the firm is not an assessee, there may be
a difficulty in getting its accounts, as they may be required in several different
places for the separate assessment of the partners. Here again, Sir, I can see
no obhject in exempting firms as such from taxation. I observe that it is
-optional with a firm to register itself or not. Yet at present firms do register
themselves, and thus voluntarily bring themselves within the scope of the law
relating to registered firms. Finally, Sir, I must confess that it has been quite
impossible for us to estimate at all what the effect on the revenues would be if
the amendments of my Honourable friend were accepted, and I really can see
no reason why this Council should be expected to accept amendments the
financial effect of which they cannot possibly know.

Sir, 1 oppose the amendments.
Tre HonouraBLE THE PRESIDENT: The original question was:
“That Schedule II do stand part of the Bill. ”

Since which amendments have been moved :

““That in Part 1 of Schedule 1I the words * Hindu undivided family, unregistcred
firm and other association of individuals not being a registered ‘firm * be omitted ; and
that clause B be omitted.”

The amendments were negatived.

Tae HoNoURABLE SETH ‘GOVIND DAS : Sir, Irise to move the amend-
‘ment standing in my name, it reads thus :

* That in clause A (1) of Part I of Schedule II to the Bill for the figures ¢ 2,000’ the
figures ¢ 3,600 ' be substituted.”

Sir, when this limit of Rs. 2,000 was fixed for exemption from income-tax,
the prices of necessaries were much lower than what they are now. In those
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days, the commodities of daily use, that is, food, clothing, housing, ete.,
could be had much cheaper than we can have them now. In those days things
which cost Rs. 2,000 would cost Rs. 3,600 at this time. That is the reason,
Sir, why I have moved this amendment. It is for giving relief to the middle,
classes of our people, and 1 hope that this House will accept at least this small
amendment, which I move.

TeE HoNouraBLE MR. E. BURDON : Sir, my Honourable friend has
called his amendment & small one. 1t would, however, cost over Rs. 86 lakhs
per annum to give effect to it, and I am compelled therefore to oppose the
amendment for reasons which have been given on a number of other amend-
ments already to-day and which I assume have been considered sufficient by
this Council and applicable not only to these amendments which have already
been disposed of but to other amendments of a similar character. Finally,
Sir,—I do not think I need say more than this—the Council having already
agreed that it is impracticable in present circumstances to reduce the salt
tax, that is to say to give relief to the poorest classes in India, will not, I
imagine, think it justifiable or proper on the same occasion to give any form
of relief from taxation to classes which are more well-to-do.

Sir, I oppose the amendment.
The amendment was negatived.
Tse HoNOURABLE Ra1 Banapur Lata RAM SARAN DAS: Sir, I rise
*0 move the amendment which stands in my name and which runs as follows :
* That in Schedule II to the Bill for Part II the followin; be substituted. :—
Parr II.
Rates of Super-tax.

In respect of the excess over fifty thousand rupees of total income :— Re
te.

(1) in the case of every company . B . . One anne in the
rupee.
(2) (a) in the case of every Hindu undivided family—
(4) in respect of the first twenty-five thousand rupees of the

excess . . . . . Nil.
(#3) for every rupee of the next fifty thousand rupees of such
excess . .. . . . . . . One anna in the
rupee,
(b) in the case of every individual, unregistered firm and other R

association of individuals not being a registered firm
or company, for every rupee of the first fifty thousand
rupees of such excess . . . . . . One anna in the
rupee.
(¢) in the case of every individual, Hindu undivided family,
unregistered firm and other association of individuals
not being a registered firm or a company—

(i) for every rupee of the next fifty thousand rupees of such
excess . . . . . - . . One and a quarter
annas  in  the

rupee.
(#4) for every rupee of the next fifty thousand rupecs of such
excess . . . . . . . One amma and six

pies in the rupee.
(i43) for every rupeée of the next fifty thousand rupees of such .

. -excess . . . . . . . One anna and nine
pies in the rupee.
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Rate,

(tv) for every rupee of the next fifty thousand rupees of such
excess . . . . . . . . Two annas in the
rupee.
(v) for every rupee of the next fifty thousand rupees of such
excess . . . . . . Two and a half
annas in the rupee.
(vi) forevery mpee of the next fifty thoumd rupees of such
excess . . . Three annas in the
rupee.
(vis) for every rupee of the next fifty thousa.nd rupees of
such excess . . . Three and a half
annas in the rupee.

(véti) for every rupee of the next ﬁfty thousand rup4 es of

such excess . Four annas in the
rupec.
(sr) for every rupee of the remainder of the excess . . Four annas in the
rupee.’

Sir, I moved this very amendment last year, and I gave my reasons for
that then. I want to repeat them again, because as far as I understand an
assurance was given by the Finance Department that when the provincial
contributiong were done away with and when there was a surglus Budget, this
subject would receive favourable consideration. I am sorry to find, Sir, that
this year, notwithstanding the provincial contributions having been totally
remitted, and notwithstunding there having been a surplus, no action as was
anticipated by me and by the other people has heen taken. The difference in
receipts, as T was told last year by the Honourable the Finance Secretary,
amounts to about 69 lakhs. Tf T am right there, this 59 lakhs can be easily
met by a reduction in the sum of reduction of unproductive debt. This vear,
Sir, T make the same proposal because T find, Sir, that the Finance Department
has allotted 5°40 crores for reduction of this unproductive debt, which means.
3 per cent., whilst in the United Kingdom the total unproductive debt is £7,700
and the reduction in that unproductive debt in the British Budget amounts to
only £50 million, which is equivalent to two-thirds of one per cent. 1 think,
Sir, that in case this paltry sum of 59 lakhs be adjusted that way, it will not
aflect the Budget at all. In addition to this, I want to say, Sir. that these
small sums are easily adjusted by the Finance Department. In the vear 1924-
25, Sir, the budgeted income from income-tax was 18} crores, and the actual
receipts were about 16 crores. So the deficit of about 2} crores was romehow
or other met by the Finance Department. In the year 1925 26 the budgeted
amount was 17§ crores, and the actuals were about 15-9 crores. In 1926.27
the budgeted amount was 165 crores, and the actuals were 15 65 crores,
&nd in the current year the budgeted figure was 17 crores and the actuals seem
to be shurt by one crore and thirty lakhs.

When, Sir, crures of rupees can be easily adjusted, this paltry rum of
Rs. 59 lukhs will not upset the Finance Department. The rate of interest
to the urdinary publie, Sir, has of late years been ruling very high. Taxation
in all other countries has been reduced after the war, but in Tndia we find that
our taxation has not heen reduced materiolly. Of course we find that there
has been some reduction in the excise duty of Rs. 1 crore and 75 lakhs, in the
remission of stamp duty on_ cheques of about Rs. 7 lakhs, abolition of the
duty on mill stores of ahout Rs. 87 lakhs ; that is net very much, Sir. I con-
sider that unlesr rome reduction is made in the rates of super-tax the develop-
ment of the country will suffer. Sir, how does it suffer ? It suffers because
the capital available for investment in trade and commerce falls down and

B
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the people, I mean, the bankers who play a great and important part in the
development of the country, cannot afford to spare so much money as they
could otherwise do. Their profits are considerably reduced and the result is
that the bank rate rules high, although on paper we see that the Imperial
Bank rate sometimes falls down to 4 per cent. But, Sir, that interest is only
meant for the cream of trade and commerce. The ordinary business man
cannot avail himself of that rate, and as far as my information goes, and as
far as the Punjab is concerned, the average rate of interest does not fall belcw
8 per cent.  So, Sir, until some relief is given in super-tax, I think the country’s
prosperity will suffer. After the war the margin of profits in all business has
been reduced to a minimum, and the result is that the country, notwithstand-
ing its five years of good crops, is now poorer than what it used to be. I am
not only advocating the cause of the rich people, but also of those people who
are benefited directly or indirectly by the richer classes. With these words
T put forward this amendment for the favourable consideration of the House.

Tae HoNouraBrLE MR. E. BURDON : 8ir, the amendment of my Honour-
able friend contemplates relief in two respects, firstly, a general lowering of
the scale of the super-tax and, secondly, an alteration of the scale giving some
relief to Hindu undivided families. The total cost of the relief, if granted,
would, as my Honourable friend has said, be somewhere in the neighbourhood
of Rs. 60 lakhs. My Honourable friend stated that he moved the same amend-
ment last year, that it was rejected by the Council and that on that occasion
the Finance Department gave a certain pledge or promise which he now
suggests has not been carried out. The Financial Secretary last year on the
occasion in question said the following :

** The Honourable the Finance Member has already agreed to give special attention
to anyv grievances which Hindu undivided families in particular may feel and T would ask
the Honourable Member to rest satisfied with that wuntil provincial contributions have
been reduced and until Government are in a position to consider how far they can reduce
the scale of taxation.”

I must at once join issue with my friend as regards the question of non-fulfil-
ment of a promise. I think it will be clear from what I have read out that the
conditions which my predecessor postulated have not yet been fulfilled.

Tar HoNoumABLE Ral BARADUR LarLa RAM SARAN DAS: It is s
question of interpretation.

TeE HoNoURABLE MR. E. BURDON : Certainly ; but the actual fact
is that certainly in one respect the conditions have not heen fulfilled for the
provincial contributions have not yet been remitted, and until the provincial
contributions have been got completely out of the way, Government cannot
feel that they are in a position to consider whether they can reduce the scale
of taxation. '

Tue HoNourarLk Par Rarmavur LALA RAM SARAN DAS: But that
has been done in the coming year.

Tre HorovrasLe Mr. E. RURDON : It has bheen dore in the eoming
year, Sir; bnt I must ask my Fonourable friend to accept this, that it will
not be until the end of the coming year that we would really be in a positicn
to know whether we have ¥nocessfully extinguished provincial contributions
and left ourselves in tho position which we anticipated ; and 1 would submit
that it is then and then only that we should bo able, as my predecessor said-

-to consider how far tho scales of taxation can be reduced.



INDIAN FINANGE BILL. 417

Now, Sir, my Honourable friend said that Rs. 60 lakhs 1s « paltr y sum of
woney. I am afraid I do not agree with him on this particular ocoasion ; and
1 think the feeling of the Council will be that now that we have reached the
final stage in the task of extinguishing the provincial contributions, we shonld
run no possible risk of missing the goal. Above all things I am compelled to
oppose the amendment for the same reason which I gave in opposing a similar
amendment of my Honourable friend Seth Govind Das.

Tae HonourasLe Sik MANMOHANDAS RAMJI (Bombay: Non-
Muhammadan) : Sir, after hearing the Finance Secretary’s speech and con-
sidering that a large sum of money has been remitted by way of provinciul
-contributions, I hope my Honourable friend Lala Ram Saran Das will not press
his amendment. We all know that the Government owes it to the people of
this country that additional taxation which was put on during the war ought
to be reduced whenever the finances of the country permit it. And we have
reason to believe that the time has come when we will have to consider in what
way the taxation ought to be reduced. Sir, the income-tax was considerably
inoreased and super-tax was totally put on as a war measure. When we come
to consider the question of abolition of the super-tax we will have to consider
whether it could not as a whole be wiped off ; it is a question which ought to
be considered very seriously. The first relief, if the super-tax is to be reduced,
ought to go to the companies where a great deal of anomaly exists. The
ocompanies pay the super-tax, subsidiary companies have to pay the super-
tax and the individual shareholders have also to pay the super-tax. So, the
super-tax is being collected from so many sources in the case of companies and,
therefore, if any relief is to be given, it ought to go to the companies. Therefore,
I would snggest to my friend not to press his amendment.

Tar HoNouraBLE Masor Nawas MAHOMED AKBAR KHAN (North-
West Frontier Province : Nominated Non-Official) : Sir, T would suggest to
my friend, Lala Ram Saran Das, to press his amendment and not to with-
draw it. After all, the super-tax was brought into force merely as a war
measure. And it is more than 9 years since the war terminated and still no
reduction has been made in the super-tax. Sir, I should say that 4 annas
per rupee ought to be the maximum limit of the super-tax rate, because if a
man has to work for 12 mom,hs, the utmost that you can ask him to pay you
in the shape of super-tax is his salary for three months. As the rate stands
at present, he has to pay nearly half of his carnings. That is to say, he earns
for six months in order to pay the Government, and the other six months he
earns for himself. That is too much and, therefore, I say that the sooner the
reduction is made in the super-tax rate the better it will be. Even in the case
of the land revenue, it is one-fourth that the Government takes, but here the
maximum rate is 6 annas in the rupce as super-tax plus one anna and six
pies as ordinary income-tax ; so it comes to 7} annas per rupee. This amount
secms to me to be quite mlrea,sonable, and I say that the sooner the Govern-
ment consider the ways and means of reducing it the better.

Sir, it is possible that nothing may be done this year or even the next
year, but what we want is an assurance from Government that whenever they
are in a position to reduce this super-tax they will do so. It may be next
year, the year after or even a year after that.

Tae HoNOURABLE Ral BABADUR Lara RAM SARAN DAS: [t may
be ten yeuars hence ! L

TEE HoNourasLe Mator Nawas MAHOMED AKBAR KHAN: Cr
_it may be 10 years hence, But this question must be taken up ‘in the near
B2
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future because when the super-tax was re-introduced, it was said that it was
levied for the duration of the war only. So I maintain that some sort of
assurance must be given to us either by the Honourable the Finance Member
or the Finance Seoretury that they will take up this (uestion, so that the public
may know that this super-tax was only for a certain period and not a perpetual
one. With these remarks, Sir, I ask the Mover of the amendment to press it
and ask for a division.

THE HonoumaBrLE S;k ANNAMALAI CHETTIYAR (Madras: Non-
Muhammadan) : Sir, few will deny—it is a well known fact—that there has been
an enormous imcrease in taxation in recent years, and I do not think I will be
very wide of the mark if I say that it has fallen more heavily on the richer
classes than on the other classes. It is only natural that those who have had to
pay more by way of taxes should be given earlier relief than those who have had
to pay less. The argument advanced by Government last year was, if I re-
member it aright, that the provincial contributions should take precedence
of any relief in respect of super-tax. Now that the extinction of the provincial
contributions has hecome an accomplished fact, the question to which the
Government must turn its attention is the reduction of taxation, and I venture
to suggest that the relief in super-tax must not be delayed. I am sure, Sir,
that the Government will admit the justice of the contention. If the amend-
ment is accepted, the loss in revenue according to the Mover of the amendment
is about 60 lakhs, or about 4 per cent. of the estimated revenue. Sir, if the
Government do really want to afford some relief to super-tax payers, I sincerely
believe that it will not be beyond the power of the Finance Department to make
some suitable adjustments and give this much-needed relief. Sir, the Honour-
able the Finance Secretary has told us that it is impossible for him to make
any promise even for next year. I do not know whether it would be at all
impcssible for him to do so.

Tsr HoxouraBie 81k ARTHUR FROCM (Bembay Chamber of Cem-
merce) : Sir, I must acmit that the amendment of my Honourable friend
Lala Ram Saran Das excites my lively sympathy. It excites my sympathy
in the same way as it excited the sympathy of my Honcurable friend, Sir
Manmobandas Ramji, inasmwuch as the super-tax, as be pointed out, was put
on as a war measure and perhaps the most objectionable part of it is the com-
pany tax. At the seme time, we must take a practical view of the situation.
The balance carried forward by the Government of India amounts to, I believe
I am right in recollecting, 5 lakhs, while it has been stated that the cost of
revising the super-tax as indicated by Lala Ram Saran Das would amount to
6Q lakhs. Now, may I ask wkere are you to get the balance of 56 lakhs frcm ?

TeE HONOURABLE RA1 BABADUR Lara RAM SARAN DAS: In the way
by which Government have reduced 80 crores of rupees under the head of
unproductive debt during the last three years.

TaE HoNoURABLE S1R ARTHUR FROOM : That is an entirely different
matter, and I would strongly oppose any raid being made on that fund at
all.

TeE HoNOURABLE Rar BaHADUR Lara RAM SARAN DAS: It will be
a raid on the extent of expenditure and not on the principle.

Tae HoNoUBABLE SIR ARTHUR FROOM: As I said, when I began
my remarks, we must take the business point of view in this matter. My
Honourable friend Sir Manmohandas Ramji has taken the businesslike point
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of view and I follow his example. You cannot out of a small balance of 5
lakhs expect to make good 60 lakhs. Then my friend on my right suggested
that the Honourable the Finance Secretary should promise to reduce income-
tax next year. How can he promise what will happen next year ¢ I should
like to know myself what will happen next year and I should very soon make
myself a rich man. We might have a bad monsoon. How can you expect
the Finance Secretary to promise to set agide funds which he may not realize %
I do beg Honourable Members of this Council to take a really clear view of the
situation and I would put it to them that out of a balance of 5 lakhs you
-cannot spend 60 lakhs.

THE HoNOURABLE THE PRESIDENT : The question is :
‘ That in Schedule II to the Bill for Part IT the following be substituted :—

Part II.
Rates of Supcr-taz.
In respect of the excess over fifty thousand rupees of total income :—-

Rate.
(1) in the case of every company . . . . One anna in the
(2) (a) in the case of every Hindu undivided family—
(3) 1n respect of the first twenty-five thousand rupees of the
excess N
(s¢) for every rupee of the next ﬁfty thousa.nd rupeee oi such
excess . One anna in the
{b) in the case of every individual, unregistered firmn and other
association of individuals not being a regirtered firm or
company, for every rupee of the first ﬁfty thousand
rupees of such excess . . . One anna in the
rupee.
(¢) in the case of every individual, Hindu undivided family,
unregistered firm and other association of individuals
not being a registered firm or a company—
(¢) for every rupee of the next ﬁfty thousand mpees of such
excess . . One and a quarter
annas in  the
rupee.

(i) forevery rupee of the next ﬁfty thousand rupees of such
excess . . One anna and six
. pies in the rupee.

(i11) for every rupee of the next fifty thousand rupees of

such excess . . . . . . One anna and nine
pies in the
rupee.
(tv) for every rupee of the next ﬁfty thousand rupees of
such excess . . . . . . Two annas in the
rupee.
(v) for every rupec of the next fifty thousand rupees of such
excess . . . . . . Two and & half
anngs  in  the
ru
(vs) forevery rupee of the next ﬁfty thousa.nd rupee- of such
excers B . Three annas in the
(vit) f f the fifty th d f rupee:
vit) for every ru of the next fifty thousand rupees o
such exoesopee y pee . Three and a half
annas in  the
rupee.
{v4ii) for every rupee of the next ﬂfty thousand rupees of
such exoess . Four annas in the
rupee.
(sz) for every rupee of the remainder of the excess . . Four annas in the
rupee.”

"The amendment was negatived.
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*TaE HoNoUrABLE MBR. KUMAR SANKAR RAY CHAUDHURY : Sir,
1 beg to move :

** That in Part II of Schedule I1 to the Bill, clauses (1), 2 (a), (b) and (¢) except sub-

clauses (¢) to (x) be omitted.”
As I have already stated, the object of the amendments which I seek to intro-
duce is to bring both individuals and joint stock companies into the same
position. 1 do not see any reason why persons acting in their individual capa-
cities should be favoured in the case of the levy of income-tax and should be
put in a worse position so far as super-tax is concerned ; for that is the effect
of the Bill as it now stands. Clause 2 of Part I of Schedule II gives to the
individuals the concession of a progressive rate which it denies to joint stock
companies in clause B, which fixes for them uniformly the maximum rate of
one anna and six pies in the rupee leviable upon individuals. In the case of
super-tax on the contrary companies are chargeable only at the rate of one
anna per rupee for all incomes, whereas the minimum rate for individuals,
etc., is the same, and it gradually rises to as much as six annas in the rupee.
If the object of making this distinction between individuals and joint stock
companies were to foster the growth of joint stock companies in the country
that policy is bound to be frustrated by the imposition of the maximum rate
of income-tax upon them instead of the progressive rate applicable to the case
of individuals in Part I. Joint stock companies in their initial stages are thus
put under a greater handicap and, when and if they are able to overcome
these difficulties and can make bigger profits, the pressure is relieved from them
and they are made to pay the minimum rate only of the super-tax for all
incomes however high thev may be. This, T submit, cannot be helpful to the
healthy growth of joint stock companies in the country. 1 thereforc move
my amendment. '

THE HoNoURaBLE MR. E. BURDON : Sir, the effect of my Honourable
friend’s amendment would be that all assessees other than registered firms
(which are not liable to super-tax at all), that is to say, all assessces, individuals,
Hindu undivided families, companies, unregistered firms and other associations
of individuals, would pay super-tax at graduatcéd rates. To confine the de-
seription within even smaller limits, the changes effected wonld be, first, that
companies which now pay a flat rate of one anna in the rupee would pay
graduated super-tax at rates rising to six annas in the rupee ; and secondly,
that the Hindu undivided family would lose the exemption from super-tax
which is at present conceded to the first Rs. 25,000 of the excess over Rs. 50,000
of total income. The companies’ super-tax paid by companies is not refunded
to shareholders, and the change in taxation, so far as companies are concerned,
would be to bring to Government some very very large additional sum by way
of revenue. It would be so great that we have not really attempted to make
a serious estimate of the amount ; but it has boen suggested to me by those
who would be responsible for making the calculation that it might be an
additional sum of 8 or 10 crores of rupees derived from companies, and as the
super-tax is not refundable, as I have said, the addition would be a net addition
to the revenue. Now, Sir, I do not think the Honourable Mover can have
appreciated that this would be the consequence of his proposal, and I do not
think it requires any further comment from me except this, that the amend-
ment is not only open to the general objection which I stated a short time ago
in dealing with another amendment put forward by the same Honourable
Member, but also illustrates very clearly the unsuitability and positive danger
of bringing forward in light-hearted amendments to the Finance Bill changes
affecting essential features of our system and scheme of income-tax and super-
tax taxation.

S

s Speec}v. .lzofjn,-;n:c;t‘e;by- _1;).:(; i’[onml-r;tt;k- Membhcr.
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Sir, I oppose the amendment.
Tag HoNourasLe THE PRESIDENT : The question is :

¢ That in Part IT of Schedule II to the Bill, clauses (1), 2(a), () and (¢) except
sub-clauses (1) to (z) be omitted."”

The amendment was negatived.

.Schedule II was added to the Bill.

Clause 1 was added to the Bill.

The Title and Preamblé were added to the Bill.

Tee HoNouraBrLE MR. E. BURDON: Sir, I move that the Bill, as
passed by the Legislative Assembly, be passed.

THe HoNoURABLE SETR GOVIND DAS :  Sir, I rise to oppose the moticn
of my Honourable friend Mr. Burdon. As I have already said, we Congress
men cannot vote for this Bill until the present constitution is not changed,
and therefore, Sir, I am opposing his motion. I know, that when in spite of
the opposition of the Congress Party as well as of the Nationalist Party the
Bill was passed even in the other place without any amendment, my motion
for rejection of the Bill cannot be accepted by this House. But, Sir, that is
an entirely different thing. We are not concerned with what happens to the
Bill. We only want that our protest should be recorded and that is the reason
why I am opposing the Bill. Suppose, Sir, the Bill had been rejected in
the other place, or cven in this Council, what would have happened ? In
1924 the Finance Bill was thrown out by the Assembly. Even this year,
so many Demands have been thrown out by the Assembly. But we very well
know that whatever we may do ; we may pass any Resolution, we may throw
out the Finance Bill, we may throw out any Demand ; so long as His Ex-
cellency the Viceroy has power to supersede the decisions of the Indiun Legis-
lature the fate of all our doings will be the same.

Tue HonouraBLE SIR ARTHUR FROOM: That is why you do it.

Ter HonourasLk SErE GOVIND DAS: Then it may be said, why
should you do it ¥ We are deing it only as I have said to record our prote-i
against this system of government. It will alsc be said that this protest is
Leing recorded year after vear without any substantial or eflective result,
but let me point out, Sir, that these protests have irot gone in vain. [ admit
that the logical result of these protests should have been the non-payment of
taxes, and I admit that as far as that is ccncerned, we are weak. Buf that
does not mean that no result hax come out of these protests. TIn fact these
proteste did not begin from the year 1924 when the Finance Bill was thrown
ont in another place for the first time : these protests began, Sir, in the vear
1884 when the Indian National Congress was founded ; and if we sce the his-
tory of the last 1t yecars, we ser how far we have gone. I admit, Sir, that as
far as the Government is concerned, we could not compel them to bow down
to our demands and our wishes, but that was not the only object of these
protests. We also wanted to create public opinion in favour of estallishing
Swaraj, and against this system of fovernment ; and if you see the history of
the last 44 years, you will find how forward we have gonc as far as this is con-
cerned. We began, Sir, with prayers in 1884. When prayers did not bring
anything, we began to make protests ; and when protests also brought nothing,
we began to non-co-operate. Throwing out the Kinance Bill and throwing
out the Nemands according to ur i3 non-co.vperatin within the Legislarure.
And do the Government know what will follow ¢ If the Government remain
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as ohstinate as they have remained eo far, I say the non-payment of taxes
and oven revolution is net too far. The ohstinacy of the Government has
led us from prayers to protests and from protests to non-co-operation, and let
them think, Sir, what this ohstinacy will lead us to in the future.

‘Fnglishmen are by nature ecnservative. They never change their settled
policies till they are compelled to change them. And on account of this obsti-
nacy they have gained something but I say they have lost much. They have
lost America on acocunt of this obstinacy ; they have practically lost Treland
and Egvpt cn account of their obstinacy, and T say that they will lcse Indm
toc if they remain as obstinate as they arc.

Tn the beginning, Sir, the creed of the Tndian National Congress was the
establishment of responsible government within the British Empire. Then
in 1920, 1t was changed to Swaraj by peaceful and legitimate means, and this
year, Sir, though the Congress has not changed its creed, yet thev have passed
a resolution for complete independence. Tn the befrmnmg, Sir, the bad days
of England were considered to be the bad days of India. TFor the sake of
Fngland, we shed our blood, theusands and lakhs of our countrymen did that.
Though we are poor, yet wo gave lakhs and crcres in the shane of loans and
gifts in the days of England’s adversity. But now, Sir. the idea iy changing.
There is a section of cur countrvmen who think that the worst days of England
will be the best days of India, and there are reasous for this. TIndians are never
ungrateful to their benefactors. If anybody would do alittle good to an Indian,
he will remain grateful to him throughout hislife. But what have the English-
men done during the last 150 years ? They have been exploiting this country
right and left. What result do we find of the British rule of the last 130 years ?
Not even ten per cent. cf our population can read or write ; the populatmn
of the country is not increasing as compared to the propm-tion of increase in
other civilized countries of the world ; numerous epidemics huve made India
their home ; the death-rate of the people of this country is much more than the
death-rate of other countries, especially of children. People are not getting
sufficient food to eat. Sir, one-half of our population is starving, not getting
even two humble meals a day ; and that food which they arc getting, Sir,
is rotten. I sholl, with your permissicn, relate a personal experience in this
connection. Only the day before yesterday in vour Tmperial city of Delhi,
the pride of your rule, in the outhouseés of 17, Windsor Place, I saw a sweeper’s
living. I went there to see his way of life, and what did I find ? A wretched
cot was lying with a dirty sheet of cloth spread over it and on that cloth was
spread some cooked rice and pieces of bread. I asked him what he was going
to do with that bread and rice. He told me that when the Members would
leave this Imperial city, when the Government would go away to Simla. and
when he will not be able to get food from the different houses, he would eat
that already dried rice boiled -with water. Sir, I could not check my tears
at that time. This is the way, Sir, in which the people of your Imperial city
are living. You can think yourself what would be the condition, then, in the
villages.

Just the other day, Sir, two Members of Parliament who just left India,
I mean, Mesers. Purcell and Hallesworth, referred to their impressions. They
said :

‘“ With joyful recollection of the wonderful days we have spent in your wonderful
land, wonderful in its riches, history and wonderful too in its poverty and misery."

Mr. Mardy Jones, another M. P., who has also just left this country, said that
the greatest indictment of British rule in India is the illiteracy of the masses,
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and the low wages and terrible conditions of the workers. This opinion, Sir,
Mr. Mardy Jones has just expressed in a report on the conditions of Indian
workers which he read in England. But, Sir, these conditions are not shown
to Sir John Simon. S8ir John Simon is taken to Madras to be shown how the
Brahmins and non-Brahmins are fighting. He is taken to the Punjabto be
shown how the Hindus and the Mubhammadans are fighting. ’

The Honourable Sir Basil Blackett, Sir, in another place replying to the
-debate on the Finance Bill read a list of the achievements of British rule and
related how much the British had done for this country specially from the
beginning of this century. I only want to ask him one question. Has he
and his Government been doing even a small fraction of what is required ?
Suppose such appalling conditions would have prevailed in England, would
he have been satisfied with doing as much as he has done in India ? Take the
example of Japan, an Asiatic country. How much they have improved in
_the last forty or fifty years, or take Afghanistan which was once a part of our
-own country, and see how much they have improved during the last ten years.
I say, Sir, that if India only would bave been free to-day,with such a big man-
power and with so many resources, we would have done much more than the
Honourable the Finance Member says the British Government have been able
to do. All that he has been doing, Sir, all that the British Government has
been doing, they are doing only to save their faces before the civilized world.
If they would not have done even that much, they would have been condemned
by the civilized world. I know that it will be said this is the old, old story.
‘The Honourable the Finance Member or his Secretary will in the end get up
and say, I have only related the old, old story. I know, Sir, that they are
tired of hearing these grievances, but we cannot be tired of relating them
unless and until these grievances are remedied.

And, Sir, in spite of all this poverty of the land, what do we find ? The
-expenditure of the government is at its high level. They still spend about

60 crores of rupees on the military. The oxpenditure of the

1prm. Civil Service has gone up by Rs. 14 crores according to the re-

commendations of the Lee Commission. Even before the ap-

fointment of the Lee Commission, this service was getting as high salaries as,

think, no other service in the world was getting. Taxation is not reduced ;

the salt duty cannot be reduced ; we cannot have a pice postcard ; and still,
Sir, we are asked to vote for the Finance Bill.

Is there a single community in this country which is satisfied with the
present system of government ? In the beginning the Government pretended
to protect Muhammadan interests, but we have seen that they cannot be
fooled any more. Now, Sir, they are patting the back of the depressed classes.
But, Sir, I have not a shadow of doubt in my mind that these depressed classes
will also soon realise that a foreign Government can dono good to them.
Except a few individuals here and a few individuals there, except a few
-organisations here and a few organisations there, whose names we have only
heard—I mean when they went to co-operate with the Simon Commission—
there is not a single community in this country, there is not a single political
organisation worth the name in this country, which is pleased with the present
system of government. And, Sir, if we even grant that the Government is a
very good Government, a very civilised Government, a Government which is
‘doing a tremendous amount of good to this country, even then 1 say that it
cannot be a substitute for self-government. And here, Sir, I want to thank
the Honourable the Finance Member for his very plain speaking. The other
-day in the other place he accepted that the British peoplc were here not with
‘gelfless motives, but that they had some interest also, and I submit, Sir that
+his explodes once for all the theory of trusteeship.
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Then, Sir, we Indians do not find ourselves in any way inferior to the
English people. If equal chances are given to Indians, we will stand second to
none in any competition. It has been proved so many times and in so many
ways. Competitive examinations are a proof of this. The London corre-
spondent of Forward wrote in November last that it was seriously being thought
that the door of competitive examinations would be closed for Indians in
England. He wrote :

‘* It is reported from very reliable quarters that l.cid Birkenhead is very much upset
at the success of as many as fourteen Indians at the last competitive examinations K:fd
in London for recruitment to the Indian Civil Service and that he has suggested in a note
or memorandum that the question whether, having regard to the examinations which are
being annually held at Allahabad for recruitmuent to the Indian Civil Service, the time
has not arrived for the closing of the London door to Indians« desirous of comrpeting for
posts in the Indian Civil Service should be considered by the Statutory Commission.”

The chief cause of the trouble between Indians and Europeans iv the British
Colonies is in fact the Indian competition. We are, Sir, proud of our being
Indians and therefore, Sir, it is but natural for us, for the people of this ancient
land, for the people of this ancient culture, for the people of this ancient civili-
sation, that we want to make this country free from any foreign domination ;
and it is but natural for us to try to remove all the obstacles in our way.

Now, Sir, it iv for England to decide what kind of relation she wants to
keep with India. Our doors are yet open, hut they will not vemain open for
ever. England wanted to take advantage of cur differences. According to
them, when India was hopelessly divided communallv and politically. they
appointed the all-white Commission, but they have seen, Sir, with how much
zcal, with how much enthusiasm, with how much unanimity. this Commission
is being hoycotted. Let them learn ....

Tue HonNoUraBLE Stk GEORGE GODFRLEY (Bengal Chamber of
Commerce) : T rise to a pomnt of order, Sir. Is the Honourable Member in
order 1n discussing these very general matters on the Finance Bill !

Tre HonouraBLe THE PRESIDENT: 1 am afraid the Honourahle
Member is in order ; he comes back to the Finance Bill occasionally in such
a way as to make his remarks relevant.

Tur HonovraBLE SErH GOVIND DAS: Thank you, Sir. Let them
leain the last lesson from the appointment of this Statutory Commission.
The Honourable Sir Basil Blackett. the other day said in the other place that
we were not going to gain anything from non-co-operaticn. I ask the Govern-
ment Benches, Sir, whether they have forgotten the days of 1921. In 1921,
when the non-co-operation movement was at ite height, His Excellency the
Viceroy invited us to a round table conference. Was it, Sir, on account of
co-operation ? It was, Sir, in fact on account of non-co-operation. From
1924 we have begun to co-operate with you to some extent and you have
given us in reward this Statutory Commission. You yourself see, Sir, whether
non-co-operation has paid us or whether co-operation has. We are in fact
convinced, Sir, that so long as we co-operate, so long as we do not compel the
Government to give us anything, they will never move even their finger
in this direction, because it is against their intercst. Nobody in this world
is so foolish as to do things against, his own interest.

»

~ Englishmen generally read the “ Decline and Fall of the Roman Empire ’
by Gibbon. They are proud in fact to follow.in the footsteps of the Romans.
- T shall advise them not to read those big volumes of the “ Decline and Falt
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of the Roman Empire "’ by Gibbon but to study carefully a small book named
‘‘ Later Moghuls ”’ by an Englishman, Mr. Irwin, an er-Member of the L. C. S.
and I think if they read it and study it, if they make their plans after readlng
it, they will'be more benefited than by reading Gibbon and hy following in,
::he footsteps of the Romans. Let them come to their senses before it is too
ate.

I repeat, Sir, that under the present circumstances, we, Congress men,
cannot vote for the Finance Bill and I oppose the motion of my Honourable
friend Mr. Burdon.

Tur HonouraBLe Mr. KUMAR SANKAR RAY CHAUDHURY : Sir,
after the lot that has befallen the amendments to the Finance Bills that we on
the popular side have been moving in this House and the other from year to
year, one cannot but feel quite helpless and dejected in taking any part in the
further progress of the Bill. Without any avail whatsoever we have been
crying ourselves hoarse about the high salt duty, excessive postal rates and
unprincipled levy of the income-tax and that the people are unable to bear it
any longer ; but the Honourable the Finance Member meets us by saying
that the visible balance of trade is in favour of India. I would like to ponder
over the word ** visible ”” for a moment and try to understand what he means
by it. Does he intend to signify or tries to suppress that it is not real, that
the largeness of the trade indicates the further drainage of the resources of
the people ? For though on the whole we have imported morc goods
including ‘ private imports of treasure " than we have exported * a noticeable
feature of the trade returns is,” as Sir Basil later on hag to admit, *‘ the
reduction in the net imports of treasure by 6} crores’

This shows, 1 venture to submit, that we are buying more and more goods
from outgide than selling and the wealth of the country is being gradually
drained out of the country. If the inflow of gold in the United States from the
rest of the world i~ a sign of the presperity of that country, I fail to understand
how India is going to become more and more prosperous by the gradual di-
minution of the inflow of treasure into the countrv. Ts the prosperity of the
country also demonstrated by the increase in the sources of revenuc ! Has
not the tax on.income ** vroved a disappointment * 2 Can the explanation
that *‘ the estimate made was unduly high ” satisfy thc public 7 Sali. reve-
nue iz down on the original estimate hy 25 lakhs ”’.  “ The system of credit
sales is made to account for a portion of this decrcase.”” May I ask what is the
cause of the decrease of the other portion and whether this system of sale on
credit is a recent innovation ? If it is not, it cannot be used as a ground for
explaining the decrease : we have been cryving for the last few years for the
aholition of this duty on the ground of its being a duty on a necessity of life
and as such falling heavily upon the poorer people. The fact that it is showing
a decrease shows that the people cannot. bear the burden and it is time that it
should be abolished.

Although the revenue side of the last year's Budget thus gives a clear
indication that the condition of the people is getting worse and worse, the
Government in their Ways and Means and Public debt policy have been rather
more anxious not to disturb the market in Government Securities than
they themselves thought to be justified and did not make the terms of the rupee
loan as attractive as they should have done, and the result has been a militation
against complete suceess so that the Government had to tide over the difficulty
by various expedients—u:>., the re-introduction of Treasury Bills and recourse
to foreign loans to meet, the gruduallv swelling capital expenditure, so that we
cannot afford any ‘ slackening in the annual savings of the country ”” and
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cannot even dream of any reduction of taxation. Instead of a reduction of
any of the taxes which fall beavily on the poor, we are having an increzse in
the military and civil administration. I shall deal with the Military later on,
but the increase in the civil administration is mainly due tc annua! increments,
most of which is due to the increase in the salary of the highly paid European
Officers brought about by the recommendations of the Lee Commission, while
the Government has not been in a position to provide for any new programmes
over and above the five-year education programme of last year.

I now come to the Military Department. The expenditure on this branch
of the administration is again rising vear after year on one ground or another.
His Excellency has in the other House made some announcements about the
throwing open of the artillery and aircraft branch of the Army to Indians.
‘This no doubt 18 a gnod thing to do save that it is not generous enough ; but
no college is to be established in the country for the training of officers in
India. The gronnd 1 believe is financial, but may I say, if countries like
Belgium or Hclland are financially stronger than India, do they send their
officers to be trained in foreign countries? May | ask if there is any country
in the world that is without a military training college to supply her military
officers ?  What will happen if war breaks out and it becomes impossible to
send our men to foreign countries to give them military training ? The Staff
Colleges at Quztta and Indore had to be established in previous war times, and
I do not understand why these colleges should not be enlarged into full-fledged
military colleges.

I now come to the Simon Commission. Our objections to the Commission
have been discussed in full in this and the other House only recently, and I shall
close my remarks by making one observation only upon it. The Preamble to
the Government of India Act has clearly laid down and various statements
made upon the floor of the British Parliament by those in authority have
repeatedly emphasised that the responsibility about the future constitution of
India rests solely on the British Parliament and that Parliament alone, and that
the British Parliament is not going to share this responasibility with any one
else. Even when the Simon Commission left for India Lord Birkenhead
stated that the sole responsibility about their manner and method of work
rested entirely with the Commission and they were left entirely in charge of
their procedure provided they acted within the four corners of their writs of
Commission. The Government of India could at best help them with their
advice. Morcover, the British Parliament sanctioned the grant of a sum of
money for the expenses of the Commission. Under the circumstances I fail
to see where does the responsibility of the Governor General come in by virtue
of which they could certify the cost of the Commission in India under section
87A of the Government of India Act. '

TEE HoNouraBLE THE PRESIDENT : The question is:

** That the Bill to fix the duty on salt manufactured in, or imported by land into
certain parts of British India, to fix maximum rates of postage under the Indian Post
Office Act, 1898, further to amend the Indian Paper Currency Act, 1923, and to fix rates of
income-tax, as passed by the Legislative Assembly, be passed.”

The motion was adopted.

INDIAN MERCHANT SHIPPING (AMENDMENT) BILL.

Tar HoxouraRLE Sk GEOFFREY CORBETT (Commerve Secretary ) :
‘Sir, T move that the Bill further to amend the Indian Merchant Shipping Act,
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1923, in order to vest in the Governor General in Council the control of matters
covered by that Act, as passed by the Legislative Assembly, be taken into
ccnsideration.

A year ago, when I introduced the Indian Lighthouse Bill in this Council,
1 said that it was the first instalment of a larger scheme for the transfer of the
administration of the Shipping Acts. and cf mercantile marine affairs generally,
from the Local Governments to the Governor General in Council, that ig, to the
direct contrcl of the Commerce Department of the Government of India. The
present Bill is the second instalment of this scheme. The position of the Gov-
ernment of India in this matter is summarised in the Statement ¢f Objects and
Reasons, and is briefly as follows:

The Central subjects under the Devolution Rules include the following :
Firetly, Shipping and navigation ; '
Secondly, Lighthouses ;
Thirdly,, Port ‘quarantine ; and
““Fourthly, Major ports.

At the present time all these subjects are administered through the agency of
the Local Governments, and statutory powers are to a large extent vested in
them. The intention is that for the future the Government of India should
progressively take over the direct administration of these subjects. The matter
was discussed so long ago as November 1924 at a conference held in Delhi at
which the representatives of the Local Gevernments and the Ports were
present, and subsequently th@ matter was discussed with the Local Govérnments
personally at the various ports and also with the commercial bedies. As a
result of these discussions, it was decided that, first of all, shipping and naviga-
tion, and, secondly, lighthouses, should be administered direct by the Govern-
ment of India, and that legislation should be undertaken for this purpose.
It was also decided that the question of the administration of the major ports,
about which there was some difference of opinion, should be reconsidered later
when experience of the central administration of other subjects had been gained.
Port quarantine was also to be conridered ut a later stage scparately. I rather
want to stress this point, because there seems to be scme misconception in the
mind of the public that the object of thia Bill ir to take over, under the direct
control of the Government of India, the port administration. It is necessary
to distinguish clearly the difference hetween mercantile marine administra-
tion, which includes the safety of shipping and cargoes and the safety and wel-
fare of crews and passengers, and port administration, which is the commercial
administration of the ports under the various Port Trusts. It is the first of
these that we are now taking under the direct administration of the Govern-
ment of India, and the second is postponed for further consideration at a later
date.

In pursuance of this policy, the Indian Lighthouse Act was passed at the
last Septcmber Session of the Legislnture, and that provided fcr the direct
administration of lighthouses by the Government of Indja. This Bill provides
for the dircct administration of shipping and navigation by the Government
of India, through the substitution of the Governor General in Council for the
Local Government in the Indian Merchant Shipping Act.

I wish to make it clear that these proposals are the result of mature con-
gideraticn, and they have not been hurried in any way. The Local Govern-
ments and commercial bodies have been consulted at every stage, and I think
we have the unanimous support of every one interested. This particular Bill
hus heen specifically referred to Local Governments and commercial bodies
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.and has been generally approved by them. It received the unanimous support
of the Select Committee of the Assembly which considered it in detail. and it
was passed without a division by the Assembly last Monday. In these cir-
cumstances, Sir, I do not think I need go very deeply into the details of the
Bill. The main body of the Bill is short, but there is a very long Schedule
oontaining the necessary amendments to the Indian Merchant Shipping Act,
which runs to nearly 300 sections. The main amendment is merely to sub-
stitute ‘‘ Governor General in Council ” for ““ Local Government ”’ wherever it
occurs. [ think the only point to which I need draw particular attention is
clause 7 of the Bill, which provides for the delegation of powers by the Governor
General in Council to the Local Government. The object of this clause is first
of all to provide a certain elasticity during the period of transition, and
gecondly. if experience requires it. to enable us to delegate the exercise of cer-
tain functions to the agency of Local Governments. Sunob a case would arise,
for instance, in a small port where we had no staff of our own, and. it was neces-
sary to delegate to an officer of the T.ocal Government the powers of a receiver
of wreck or of a shipping master in a local shipping office. The only other
point to which I need draw attention is clause 8, which was added by the Select
Committee and empowers the Governor General in Council to appoint advisory
committees to advise on rules and scales under the Act. This follows almost
verbatim section 79 of the English Merchant Shipping Act of 1906, which gives
the Board of Trade similar powers. The addition of this section was accepted
by the Government, and it has considerable advantages from our point of view,
because it will enable * far-off Simla and Delhi »* to come into direct coutact
with the interests at the ports. I think it has great advantages and no objec-
tions that I can see. We have also undertaken, in pursuance of a recommenda-
tion by the Select Committee, to consult cummercial bodies on the mauncr in
which this advisory committee, or committees if they think fit, should be
constituted. And if commercial hodies press for it, we are prepared to undertake
legislation at a later date in order to define by Statute the composition and
powers of the committees. I do not think I need say anything more about
this Bill. ' '

Sir, I move.

Tae HoNouraBLE THE PRESIDENT : The question is:

“ That the Bill further to.amend the Indian Merchant Shipping Act, 1923, in order
to vest in the Governor General in Council the control of matters covered by that Act, as
passed by the Legislative Assembly, be taken into consideration,”

The motion was adopted.

Clauses 2 to 9 were added to the Bill.

The Schedule was added to the Bill.

Clause 1 was added to the Bill.

The Title and Preamble were added to the Bill.

Tar HonouraBLE SiR GEOFFREY CORBETT : S8ir, before this Bill
is passed and statutory effect is given to a rather complex and difficult piepe
of re-crganisation, on which I have been engaged for some time, I should like
to take this opportunity, with your permission, to express my thanks to the
Local Governments and local officers and to commercial hodies, both British
and Indian, who have given me their assistance and advice in'working out the
details of this scheme. And above all, I should' like to express the sence of
obligation which the Government of India as a whole, and I personally, feel to
the Board of Trade and to their officers for their ungrudging and unfailing help
at-every stage. ‘ ’ ’ -
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Sir. I now move that the Bill, as passed by the Legislative Assembly. be
passed. .

Tur HoNOURABLE THE PRESIDENT: The question js: s

** That the Bill further to amend the Indian Merchant Shipping Act, 1923, in order to
vest in the Governor General in Council the control of matters covered by that Act, aa
passed by the Legislative Assembly, be passed.,

The motion was adopted.

INDIAN TARIFF (AMENDMENT) BILL.

TaE HoNouraBLE Stk GEOFFREY CORBETT (Commerce Secretary) :
Sir, I move that the Bill further to amend the Tndian Tariff Act, 1894, for
certain purposes, as passed by the Legislative Assembly, be taken into con-
sideration.

-~

Tariff Bills, Sir, may be of three different kinds. There is first of all the
ordinary amendment of the tariff for revenue purposes whioh is included in
the Finance Bill of the year. And there is secondly, the protective tariff Bill
which is introduced in order to give effect to recommendations of the Tariff
Board. And thirdly, there are the Bills which have no financial or protective
significance, but mcrely undertake an amendment of the tariff for general pur-
poses, such as to remove anomalics and even misprints which have been found
to occur in the existing Tariff Schedules, and which are generally brought to
light by Customs Collectors in the course of their duties or by commercial
bodies who have been adverscly affected. It is our custorm to keep a list of
these small amendments which are found necessary from time time ; and when
there are enough of them we bring in a sort of omnium gatherum Bill to make
the necessary amendment of the law to put things right. The present Bill is
a Bill of this third kind, and it contains a large number of small amendments
that have accumulated in the last two years. There is no underlying principle
of the Bill which requires any special explanation. Each amendment has to
be taken on its merits. It has been very carefully examined by a Select Com-
mittee of the Assembly, and 1 do not think I need enumerate in any detail the
various amendments now being made.

There are only two which are rather outside the usual scope of these Bills,
The first is amendment No. 14, which reduces the duty on currants from the
ordinary general rate of 15 per cent. to a specific duty of one rupee four annas
per hundredweight. This was a condition of the modus vivendi which was
arrived at with Greece, in the autumn of 1926, by which India receives most
favoured nation treatment for all her goods entering Greece. I dare say
Honourable Members may be aware that currants in the trade sense are small
dried grapes grown, I believe, only on the shores of the Aegean Sca, in which
Greece is particularly interested. In fact, Greece practically makes it a con-
dition of giving most favoured nation treatment to other countries, that that
_country will not levy a duty on currants exceeding about two shillings a
hundredweight ; and this Rs. 1-4-0 was taken roughly as equivalent to two
shillings a hundredweight, which is the figure in the Anglo-Greek Treaty.

The other item which requires special notice is amendments five, fifteen
and sixteen which deal with belting. These amendments, though not strictly
speaking protective, are the result of recommendations made by the Tariff
Board, to the effect that the manufacture of belting in India should be given
equal tariff treatment ; that is, it should not receive definite protection, but
these amendments in the tariff are necessary in order that the manufaoturer
-of belting in India may not have to pay a higher duty on the raw materials of
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the industry than is payable on the finished article. That is what we call
equal tariff treatment, and it is included in this Bill because it comes in the
ordinary part of the Tariff Schedule and not in the protective part.

I do not think, Sir, there is any other item to which I need call special
attention. I move.

The motion was adopted.

Clause 2 was added to the Bill.

The Schedule was added to the Bill.

Clause 1 was added to the Bill.

The Title and Preamble were added to the Bill.

Tre HoNouraBLE SIR GEOFFREY CORBETT : Sir, I move that the
Bill, as passed by the Legislative Assembly, be passed.
The motion was adopted.

STEEL INDUSTRY (PROTECTION) BILL.

Tee HoNouraBLE Stk GEOFFREY CORBETT (Commerce Secretary).
Sir, I move that the Bill to provide for the modification of certain import duties
relating to the protection of the steel industry in British India, as passed by
the Legislative Assembly, be taken into consideration.

This, Sir, is a very modest protective Bill, and its object is merely to tie
up one or two loose ends that were left by the last Steel Protection Act. It
only deals with two small items. First of all, there are bolts and nuts. The
Tariff Board recommended that compensatory protection should be given to
the manufacturer of bolts and nuts in India ; that is, not that the industry
should be protected, but that it should not be handicapped in any way by the
fact that a protective duty had been imposed on the bars from which bolts
and nuts are manufactured. The existing duty on bolts and nuts is ten per
cent., and the protective duty on the bars from which they are manufac: ured
is as follows : The ordinary duty is Rs. 26 a ton, and the additional duty for
bars not of British manufacture is Rs. 11, making a total of Rs. 37. These
bolts and nuts are practically all manufactured from non-British bars, and
therefore it is necessary to take the higher figure. To this the Tariff Board
added an additional ten per cent. for wastage in manufacture, making a total
of Rs. 40 a ton. The object of the first and second amendmn's in the Schedule
is to enhance the duty on bolts and nuts from the present ten per cent. to Rs. 40

a ton.

In the second place, the Bill deals with the question of wire and wire nails.
These have hitherto been enjoying a protective duty of Rs. 60 a ton, which was
imposed with the object of encouraging the factory at Jamshedpur which had
been established for the manufacture of wire and wire nails. But for an in-
digenous industry which deserves protection, it is necessary that the raw
material of the industry should also be manufactured in India ; and when pro-
tection was given, it was understood that the wire rod from which wire and
wire nails are manufactured would be made by Tatas. Tatas, however, have
so far failed to produce the necessary wire rod and there is no immediate pros-
pect of their doing so. The Tariff Board made a full inquiry into the matter
and have recommended that the protective duty should be removed, and that
wire and wire nails should again become liable to the ordinary revenue duty

of ten per cent. only.
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‘That, Sir, is all that the Bill amounts to.

I move.

The motiony was adopted.

‘Clause 2 was added to the Bill.

The Schedule was added to the Bill.

Clause 1 was added to the Bill.

The Title and the Preamble were added to the Bill.

Tre HoNoUrABLE SIR GEOFFREY CORBETT: Sir, I move that tho
Bill, as passed by the Legislative Assembly, be passed.

The motion was adopted.

INDIAN TERRITORIAL. FORCE (AMENDMENT) BILL.

His ¥xceunescy THE COMMANDER-IN-CHIEF :  Sir, I move that the
amendments made by the Iegislative Assembly in the Bill further to amend
the Indian Territorial Force Act, 1920, for certain purposes, be taken into
consideration.

I do not think that the changes made in this Bill in another place, sinoe it
‘was passed by this House, need he in any way contested. In fact, I think
that this House may accept them as improvements. In clause 1, a provision
has bcen inserted to ensure that the Act comes into force by the 1st January
1929. A new clause 2 has been added, amending the Title and the Preamble
of the Rill, in consequence of the decision that European British subjects who
are studonts at Indian Universities will be eligible to join their Umvemty
Training Corps.

Clause 9, which was clause 8 when the Bill left this House, has been
remodelled as the result of a proposal to allow boys between the ages of 16 and
18 to be enrolled in urban umts without liability for service, in the same way as
youths of that age are permitted to enrol in the Auxiliary Force. The proposal
.has been accepted in the Assembly ; but it requires an amendment in clause 9
to provide that enrolled persons under the age of 18 shall not be liable for
military service.

A new sub-clause to clause 13 has been added, imposing an obligation on
the Government of India to set up a central Committee to advise them on
matters connected with the Indian Territorial Force. Government were in
any case proposing to appoint such a Committee, and this clause will merely
make it incumbent upon them to do so.

Sir, I move.
The motion was adopted.

TrE}HoNoURABLE THE PRESIDENT : The first amendment ix :

*‘ That in sub-clause (2) of clause 1, after the words ‘an such da.te the words
-and ﬂgum not later than the first day of January 1929 * be inserted *

The question is that this Council do concur in that amendment.
The motion was adopted.
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Tree HoNourABLE THE PRESIDENT : The second amendment made is :
* That after clause 1 the following new clause be inserted and the subsequent clauses
be re.numbered accordingly :(—

¢ 2.(1) In the long title of the Indian Territorial Force Act, 1920 (hemema.fter referred
ndment of long title and to as the said Aot), the words ‘and to provide

for the enrolment therein of persons other than
preamble to Aot XLVIII of 1920. European British subjects ° shall be omitted.

(2) In the preamble to the said Act, the words *‘ and for the enrolment therein of

persuns other than Euro British subjects who may offer themselves
therefor ”* shall be omxtwr‘n

The question is that this Council do concur in that amendment.
The motion was adopted.

THE HONOURABLE THE PRESIDENT : The third amendment made is:

““That in clauee 2 for the words, figures and brackets ¢ Indian Territorial Force Act,
1920 (hereinafter referred to as the said Aot)’ the words ‘ said Act’ be substituted .”

The question is that this Council do concur in that amendment.

The motion was adopted.

Tar HoNOURABLE THE PRESIDENT : The fourth amendment made 1s :

** That for clause 9 of the Bill the following clause be substituted, namely :—
‘9. In sub-section (2) of section 9 of the said Act —

(a) after the word ‘enrolled * the words * who has attained the age of cighteen
years.’ shall be inserted ; and

(b) the following proviso shall be added, namely :—
¢ Provided- that nothing in this sub-section shall apply to persons ¢nroled in
a University Corps "
The question is that this Council do concur in that amendment.
The motion was adopted.

Taz HoNouraBLe THE PRESIDENT : The fifth amendment made is :
“That in clause 13 of the Bill after sub-section (7) of the propoee& section 12 the fol-
lowing sub-section be inserted, namely :—

‘(2) The Governor Generalin Council shull constitute o Central Advisory Committée
to advise him on matters connected with the Indian Territorial Force gene-
rally ’ ; and sub-section (2) be re-numbered as (3). ”

The question is that this Council do conour in that amendment.

The motion was adopted.

. His ExceLLency THE COMMANDER-IN-CHIEF: Sir, I move that
the Bill as amended by the Legislative Assembly be passed.

Tae HoNoUraBLE THE PRESIDENT : There is no necessity for that
motion by His Excellency. A message in regard to the motionsnow ¢ "din
this House will go to the Assembly.

AUXILIARY FORCE (AMENDMENT) BILL.

His Exoerrency THE COMMANDER-IN-CHIEF ¢ Sir, I move that the
amendments made by the Legislative Assembly in the Bill further to amend
the Auxiliary Force Act, 1820, for certain purposes, be taken into eonsideration.
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The Legislative Assembly, 8ir, has made only one important change in
this Bill. Clause (d) of section 4 of the Act has been delsted. This clause
permiss the enrolment of Euro other than British subjects in the Auxi.
Liary Force. The Auxiliary and Territorial Forces Committee made a recom-
mendation to this effect, but coupled it with their recommendation that the
Auxiliary Force should be liable for general service within and without India.
The second recommendation has net been accepted and one Local Government
specifically proposed that Europeans other than British subjects should conti-
nue to be eligible for enrolment in the Auxiliary Force. The Assembly have
held, however, that as a matter of principle, foreigners should not in future be
enrolled in any volunteer force in India. We need not, Sir, object to this con-
clusion. The number of Europeans other than British subjects at present in the
Auxiliary Force is, so far as we are aware, quite small. These persons will not
he affected by the amendment which applies only to futurc enrolment. As
in the case of the other Bill, provision has been added to ensure that the Aot
comes into force not later than the 1st January 1929.

Sir, I move.
The motion was adopted.
TrE HoNOURABLE THE PRESIDENT : The first amendment made is :

“ That in sub-clause (2) of clause 1, after the words * on such date’ the words and
figures ‘ not later than the 1st day of January, 1929 ’ be inserted.”

The question is that this Council do concur in that amendment.
The motion was adopted.
THE HoNOURABLE THE PRESIDENT : The second amendment made is :
“That in clause 2, for the words, letter and brackets ¢ clause (b) shall be omitted ’ the
following be substituted, nancly :—
(a) ¢lause (&) shall be omitted ;
(b) in clause (¢) the word ‘ or’ shall be omitted, and the clause shall be relettered
as clause (b); and
(¢) clause (d) shall be omitted.”

The question is that this Council do concur in that amendment.

The motion was adopted.

STATEMENT OF BUSINESS.

Tae HoNOURABLE KHaN Bamapur StR MUHAMMAD HABIBULLAH
(Leader of the House) :  Sir, as I stated before, if the Chittagong Port Amend-
meiii Gill is passed by the Legislative Assembly without amendment, no fur-
ther meeting of this Council would be required. In view, however, of the fact
that it is impossible to foresee the fate of this Bill, it will be necessary to reserve
Wednesday, the 28th March, for Government business, in order to deal
with possible contingencies in connection with the Bill,

Tae HoNoURABLE THE PRESIDENT : The position strikes me as extra-
ordinarily unsatisfactory and indicates to me that possibly business in another
place has not been so arranged as to bear in mind the convenience of this Coun-
cil. The position as it is. leaves me no option but to adjourn the Council till
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Wednesday next at 11 o’clock in the morning. If in the meantime it should
transpire that there will be no business for the Council on that day, I hope

Government will take steps to inform Honourable Members as early as possible
of the position.

The Council will now adjourn to Wednesday morning, the 28th March at
11 o’clock.

The Council then adjourned till Eleven of the Clock on Wednesday, the

28th March, 1928. (Subsequently & Ciroular No. XXXII, dated 27th March
1928, was issued to Members adjourning the Council sine die.)



